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CP.19/98 in OA.107/97 dt.30-4-98

Oorder

Oral order (per Hon. Mr. R, Rangarajan, Member (Admn)

Heard Sri Y. Subramanyam for the petitioner an

V.. Bhimanna for the respondents.

T

1. The operative portien of the judgement is that
applicant may now request fbe administrati@ author
giversome more time for giving options and if such
is accepted by the Depart;ment, they may follow the

order dated 2-1-1997. That direction was given as

d Sri

the
ities i:o
a request
earlier

the

applicant could not produce a c¢opy of the earlier option

within the stipulated time, Now' the-app_licant; sub

its thag

he has submitted the same and when questioned why that was

not produced to the Bench which jpassed the order on

the applicant could not give any satisfactory reply

-2, In view of the above the CP is MC&763 .

(B.S. Jal Pa ameshwar) {R. Rangarajan)

31.1.97

Memb&r(Judl) Member (Admn.) P
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